&

CENTRAL ADMINISTRATIVE TRIBWN gL P RIN CIpAL—deNCH

0,n.No . 685/98

”

New Delhi: this the ” ~  day of may ,1999,
HON 'BLE MR, S. R ADIGE WICE CHAIAM AN (),
HON *BLE MRS, LAKSHMI SWAMIN A THAN, M EMB ER(3)

Shri f.Ll. Sanjeeu,
(s) ShoAAo Loz Suamy{

working as In vestigating Ingpector,
vigil ance,

Ro /o Kamail singh saho ta,
C=-372, Luxmi Bai Nagar,
Newu Del hi

(By Adwcate: shri grub Lal)
" Versus *-

1. %}3%991? Indi.?
Rail yay Board,
Ministry of Rail way S,
wadt pBfrayans

2, The Executive Director(Vigilance)(T),
S5th floor,

Rail way Boardy
Rail Bhawan,
N sw Del hi“010

3. Divisional R.ilyay Mahager,
Suth Central Railuway,
Hyderabad 0Of vision,
Secunderabad

(A dhra Pradesh), eee..

(By adwcate: Shri Vo Ss RoKrishna )
O.-RDER '

HON 'BLE MR, S, R, 4DIGE, VICE CHATRI AN (A) o

e ts0 e Lpplicanto

coee Respondents,’

foplicant seeks a dirsction to respondents to

issue a fomal repatriation/relieving O rder from

the post of Inpector(Vig)to enable him to join his

parent railway and treat the intervening period

from 4,10,96 till the date of issus of the

relieving order

) benef‘itao

fo mal

as duty period,with con sequen tial

'




~

o

2 Heard both sidesd

SR e

3. Our attention has been invited to Ralluay
Board's letter dated 1.,10.96 addressed to GoM(p),
Se:Co-Rail way, Secunderbad placing back applicent's
services with his parent rail way i.@e S.E.Reilway and
stating that he is relievad frmm his duties frog

Board O0ffice w, é."f‘,' 110,96 and directing him to repo rt
to G.M.(P) s.E.Railuay, Secunderabad for further order,
A copy of the l'etter has been endorsed to applicant who
has directad to deposit his I, D.Card.,CGHS Card; Library
Card etcd with Bo ard Office and obtain'No Rues Certificats
Below the typed portion of‘ the letter is the worgd 'issued
written in hand and an ilbegible signature with the gdate
110,96 and the wrds "Wg-II = ang illegible/ w2 angd

the name a.L.Sanjeevi® .

4, Pfoplicant contends that the letter was Nsver
servad on him, and he has no knouledgse of the samgy, while
respondéts awer that sgpplicant did not receive the
aforesald letter dated 1.,10,96 repatriating him to his
parent rail yay wilfully and has been'absconding eve:/since.
They state that applicant had to be r;epatriated befo re
compl etion of his deputation period because of irrequl ari-
ties committed by him ang had bes" representing to VariouJ
authorities for reinduction in Vigilance Dep tt, of Rail way
Board and was therefora well aware of the repatriation
orders |

5¢ Respond@ts' con tention is bome out by
applicant’s own representation dated 18410,96 . .titled
"§ubject: Mercy ppeal for Restoration of Status quo n,

and we are satisfied that applicant cannot claim to

have been unaware of the ontents of respondents

letter dated 110496, and he should have acted in

.
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accordance with the contents of that letters

6o Under the circumstance, the Op warrants no

interference and is disnisseds Vo coscls.”

. - % -O(L <,
( MRS, LAKSHII sunmma.m ( SeR.ADIGE
ME1BER(T) - VICE CHAIRIAN(A),

/ug/




